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Authentication of Tr ... ated Central 
Acts by Pre&ideat 

9947. SHRI D. P. YADAV: 
Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that noti· 
fication regarding endorsement of 
Sec. 2 of the Authorised Translation 
(Central Laws) Act, 1973 with effect 
from lst April, 1979 has been 
publishsed in the official Gazette ; 
and 

(b) whether it is also a fact that 
the translation of Central Acts in 
regional languages have been authen-
ticated by the President and published 
under the said Act ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) and (b) With 
a view to bringing the Authorised 
ran~ a ns (Central Laws) Act, 
1973 into force from April 1, 1979, 
the Department of Official Language 
issued a Notification on 24th March, 
l 979 and also sent it for pub'ication 
>n the Ollicial Gazette to the Govern-
ment of India Press. It has recently 
come to lhe notice of Go\ernment 
that the said Notification has not 
been published in the Gazette ~  far. 

1 n the bona fide belief that the said 
notification had been published in 
th<! Official Gazette, the Ministry 
of Law, Justice and Company 
Affairs (Legislative Department) got 
the Tamil Translation of the fo11ow-
ing five Central Acts authenticated 
by the President on August 16, 1980 
and published the same in the Official 
Gazette:-

(1) The Children (Pledging of 
Labour) Act, 1933 ; 

(2) The Telegraph Wires {Unlaw-
ful Possession) Act, 1950 ; 

(3) The Young Persons (lfarrnful 
Publications) Act, 1956 ; 

.. 1 

(4) The Railway Property (Un-
lawful Possession) Act, 1966 ; and 

(5) The Small Coins (Offence) 
Act, 1971. -

Necessary action to rectify the 
above omission is being taken in 
consultation with the Ministry of 
Law. 
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Representatioo for Non-Implementation 
of Relel"Yatioas in Recruitment 
._. Pl'ODIOtions in Eastern 

Naval Command 

9949. SHRI JAGPAL SINGH : 
Will the Minister of DEFENCE be. 
pleased to state : 

(a) whether the Eastern Naval Com-
mand, Visak.hapatnam had received 
representations from the SC Uplift 
Union, Visakhapatnam regarding non-
implementation of the reservations in 
the matter of recruitment, promotions 
of persons belonging to SC/ST com-
munities and alleging victimisation 
and ill treatment meted out to SC/ 
ST employees working in various 
units under the Eastern Naval Com-
mand, Visakbapatnam ; 

(b) if so, details thereof ; and 

(c) the action taken on these re-
presentations ? 
THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): 
(a} Yes, Sir. 

(b) and (c) The representations 
mostly related to supersession of SC/ 
ST candidates by general candidates 
aaainst selection posts and SC/S1 
candidates not qualifying in the pro-
motion examination even after giving 
weightage due in such cases. The 
representations p.ave been duly ~ ~s
dered in the light of the ex1st1ng 
rules/iustructions and disposed of at 
the appropriate level. 

Increase in number of Landless and 
Jobie• people In tribal areas 

9950. SHRI 1AI NARAIN 
ROAT : Will the Minister of 
LABOUR be pleased to state : 

(a) whether Government have for-
mulated any scheme to check the 
increase in the number of landless 
and jobless people in the tribal 
areas ; 
(b) if iO, the details thereof; and 
(c) if not, r .. sons therefor ? 




